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ln The Central Admmnstratlve 'l'nbunal

Janpur Bench, Janpur

AO./TA/MP No G P.- No...34/2000. (0.A. No. 388/99)

R .:...7...l}lg);g_ndm.,s.inéh ............ A, Versus ..... S h.r.;..l:l. Ma..Cairae &.Others:.........
Date of Order Orders‘
14.03.2002 |Mr. C.B. Sharme, Counsel for the petitioner.’
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Mr. V.S. Gurjar, tounsél for theArespondents.‘

The ordér dated | 21.02.2000 paé_sed Ivih 0.A. No. 388/99 is
engaging attention and considératipn_ of Hon'ble Hi’cjh Court in-a WritA
Petition f:ilégi ‘on béaﬁ'lf of the respondents. Shri.V,S. Gurjar', the
leai:ned counsel_ for fh'é-réspondents, submits thét the Hon'ble High
Cour’i.:._had stayed the <.>perat1'on of the order dated 21.02.2000 passed
bﬁr t’ﬁ.i's vTri‘buna_l. An view. of  this . fac’é, - the 'present Cont empt

Petition does not survive, It is accordingly dismissed.

However, it is made clear that if the order passed by the

Tribﬁnal is maintained and the .compl iance is not made the

stlpulated time, the _petitioner will be at llberty to file resh

appl ication.
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